
IN THE CENTRAL ADMINISTRT\TIE TRIBUNAL HYDERABAD BENCH 

AT HYDERAB4D 

0./k .NO.123/94 

Betwec3n: 	 Date of Order: 1.3.95. 

K.R.MyjLnskantan 	 .A pplica nt 

And 

The Chief Personnel Officar, 
South Central Railway, 
Ra ilnilayarn, 
Secunderabad. 

The Chief Commercial Superintendent, 
(Catering) South Central Railway, 
Railnilayam, 
Secundera bad. 

The Senior Divisional Personnel Officer, 
South Central Railway, 
Uijayawada. 

. . .Respondents. 

Counsel for the Applicant 	: Mr.P.Krishna Reddy 

Counsel for the Respondents : Mr.V.Bhimanna, Addl.CGSC. 

CORhP 	 - 

THE HUN' BLE SHRI A.\J.HARIDASAN 	MEMBER (J) 

THE HDN'BLE SHRI A.B.GORTHI 	: 	JIENBER (A) 

Contd... 
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till to date cannot deny him the benefits which are 
u.ctaei- uepart- 

S 
ments of the railways. We find that there is considerable 

merit in the submission of the learned counsel for the 

applicant. In fact, in his letter dated 24.8.92 the 

Divisional hallway Nanager, Vijayawada directed the 

Cnairman/Nanagers of the canteens under his jurisdiction 

to prepare lists of pre.1.4.90 ge casual labours 

engaged in the canteens and send the same to him so as 

to enaole him to take up their case with the higher 

authorities for regular absorption. We are informed 

that although the name of the applicant and some other 

similarly engaged casual workers were sent to higher 

autnorities no action was taken in the matter of regular 

aDsorption of such employees eitner in the canteens or 

in otner offices of the railways. 

6. 	 As already stated ,the bu2tcme Court in 

M.M.R.Khan's case.held that the canteen employees should 

be treated as railway employees wef. a particular date. 

We are tnerefoxe inclined to view the case of the applicant 

as that of a casual labour engaged by the railways not-

withstandincthe fact that he was paid from the sale 

proceeds of tne canteen. Consequently we dispose of 

tnis acolication with the following directions to the 

respondents 

The applicant will be continued as a casual 

worker preferably in any of the canteens in 
GLLt . 

Va.jayawaca or in any of the4estabiishrnents o.J- c_ 

Vijayawada, whereever there is work. 

The see of the applicant as a casual worker 

will reckon from the date of his initial engage-

ment, i.e. 10.3.86. 

3.. The case of the applicant for grant of temporary 

..5 
S 

.2 



Jr- 	ii 	 C-- 

railway employees Stnose who c regularly employed 
S 

in the Canteens both Statutory and Non-statutory. As 

the applicant and some other similarly situated casual 

Workers did not come within a the scoe of the judgement 

of the Supreme Courtit was d4cided to disengage them. 

for the applicant and Mr.V.Bflimanna, learned standing 

CounEel for trie resçondents. Mr.P.Krisnna Reddy raised 

two important issues for our consideration. His first 

contention is tnat the applicant is entitled to the benefit 

of the judgement in M.M.h.Knan'S case s  A careful reading 

of the judgement would show tflat the Apex Court took 

into consideration the relevant paragraphs of the 

Indian Establishment Manual governing the establishrnt 

and management of canteensboth statutory and non-statu-

tory. Tne said provisions of the }ailway Establishment 

rianual did not 	 engagament of the casual 

labour in the cantees. It would accordingly appear 

that the direction of tne Supreme Court would be applicable 

only to those employees of the canteens who were appointed 

in accordance with the relevant provisions of the 	jvj 

and not to casual workers engaged to work on daily wages 

in the said canteens. In these circumstances it will be 

difficult for us to hold that the benefit of the judgement 

in M.M.k.Xtian'S case would .  wholly be available to 

the applicant. 

5. 	 The next point raised Dy Mr.P.Erishna Reddy 

is that the respondents having bD engaged the applicant 

as early as in 1986 and taken work from him continuously 
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status and subsequent reguiarisoti0fl will be 

considered by the respdndeflts in teas of 

tne extant scnerne/instructbons 6 pplicable, to 

full tiIrtC casual labourers. 	 - 

No order as to costs. 

nr 	
U. 

To 

1. The Chief personnel Officer, South Central Railway, 

Railnilayarfl, SecunderabSd. 

2, The Chief •L ornmercial Su2erintendBflt,(CatetQ) 

South Central Railway, Hajlnilayafll, 
Se cu nde ra ba U 

The Senior Divisional Personnel Officer, 
South Central Railway, vijayawada. 

One copy to rr..P.KriShfla Reddy, Advocate,CT,HYth 

S. One copy to Nr.V.Bhimaflfla, 

One copy to Library,CAi ,I-iyderabad. 

One spare Copy. 

YLKR 




